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Corporation or by the Government of

India?

SHRI D, K. BOROOAH: No deccision
hag been taken, Certainly the decision
will not be taken by the Toyo Engineering
Corporation but by Engineers India I.td.
and the Government of India, which s
more or less the same thing.
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY  AFFAIRS
I understand
that there iy a strong feeling expressed

* By some hon. Members that the transla-

ton which had been signed by Members
of the Constituent Assembly should ie-
ceive ity duce recognition. The question
arises in two ways; it was posed in two
ways. One was whether this translation
which was, by the Constituent Assembly
4s such, as a body, not accepted as autho-
rised translation but was signed by all the
Members, can be regarded as an authorived
text of the Constitution. The other part
of the yuestion is whether it can be
regarded as authorised translation of the
Constitution. It is not necessary for me
to explain the implications of its being
accepted as authorised text; if it becomes
the authorised text, nagurally Courts
will have to look at it as the origi-
nal Constitution itself; just as the original
English, the same of original Hindi. This
raised many doubts and the question is
certainly not free from difficulty, while
the view expressed by many Membars is
that it has been signed by Members of
the Constituent Assembly—by all the
Members I am told—it should be rsgarded
not only as authorised translation but also
as authorised text. Since there was diffe-
rence of opinion as to the legal aspect of
the matter, the Government réferred the
question to the Attorney General; it was
a long time back. There is difference
of opinion among Members of the House;
many have met me; this was discused in
the Hindi Advisory Committee and we
taok their views alse. They réeommend-
Jod that it was not enough ‘to ’ take the
opinion of the Attorney General; we took
the opinion of another distingnished
Member of the Bar and a third one bas
also been asked and we are walting for
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his answer. We have no prejudice one
way or the other. But the question is
whether we should accept that translation
as authorised text, as authorised translation
or not. We cannot place ourselves in
an anomalous situation where the courts
will say that this is not the text and we
will not look at it, Therefore we want to
be sure of it; there is no prejudice and
there is no hesitation in considering that
also.

SHRI
You have taken 22 years,

Erosion of Ganga in Murshidabad District
Down-Stream Farakka Barrage

+

*7. SHRI TRIDIB CHAUDHURIL
DR. H. P. SHARMA:

Will the Mmister of of IRRIGATION
AND POWER be pleased to tate:

w4} whether the attention of Govern-
ment  has been drawn to the starement
made by Shri A.B.K. Ghani Chowdhury.
Minister of Irrigation and Waterways, West
Bengal to the Press in Calcutta on 27th
January 1973 and published in alt Culcutta
papcrs un 28th January 1973 to the effect
that the Central Government and the
Farakka Buarrage autborities were respen-
sible for the prolonged neglect of the
problem of erosion of Ganga in  the
Murshidabad District down-stream Farahka
Barrage;

th) whether the West Bengal (overn-
ment has seat an S.0.8. to the Cential
Irrigation Ministry asking for an ussistance
of Ks. 1 crore 25 lakhs; and

{c) whether CW.P.C. and Ganga INood
Comnmission have undertaken any investi-
gation of the problem of erosion in this
region on expert basis?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATON AND
POWER (SHRI BALGOVIND VERMA)
(@) to fcl A statement -is laid on the
Table of the House, .
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Statement

(a) to (c). Government's attention has
been ivited to the reported statemcnt
made by Shri Ghani Chowibury, Mmn
ter for [Irrgation and Waterways, Winl
Bengal and published in the Calcuua
papers on 28th January 1973, It 15 not
woitect to say that the Central Govern-
ment and the Farakka Barrage authorities
are neglecting the problem of crosion ot
Ganga in Murshidabad District down
stream of Farakha Barrage . Eiosion
of Ganga has been in existence tor a num
ber of years, even as ftar bach us 1949,
long before the consiruction of the Farak
ha Baitage Project wuas undertaken In
1969 | nspected thg crosion ut Auranga-
bad and I suggested remedial measures to
be undertahen Subscquent to that, some
protective woiths were cairied out. Al
the problem hus been examuned in great
detail by the cxperts of the Central Water
and Power Commission. Cenertal Waier
«nd Power Research Station, Poona and
the River Research Institute. West Beneal,
i December 1971 and suggesuons made
for the construction of spws and perme-
able spurs

The Technical Advisory Commutler of
the tarakha Baitage Project also mnspected
the site in October 1972 and suagested
that the type of protection woiks to be
watried oul should be finalised bv  the
Chief Engineer, Irrigation and Walcr veys
West Bengal after discussion with  the
Director. Poona Research Station.  The
Chairman. Ganga Flood Control Commis-
ston also inspected the sitc in November
1972, Fstimates for the protection worhks
to be cartied out have not been prepared
und are awaited from the State Govern
ment,

The State Government has been request-
ed to expedite the preparation of cost
estimatcs, The West Bengal Government
has made a request for Rs, one crore und
twenty-five lakhs about three weeks back.





